245 Papers Laid

there will be more riots in Bihar and West
Bengal.

SHRI JYOTIRMOY BASU: What
happened to the undesirable activities of USIS
at Patna ?

SHRI Y, B, CHAVAN : I am answering
the question of Mr. Sitaram Kesari. The
character of the present incident is somewhat
different. Naturally the Chief Minister is
aware of the situation and he will look into
the incident.

MR. SPEAKER : Mr. Sethi.
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MR, SPEAKER : I have called the Minis-

ter and not you. This is not the way of rais-
ing points of order.

‘1247 hrs.
PAPERS LAID ON THE TABLE

Norricarions Usper Customs Act, 1962 axp
CentRAL Excrses ANp SaLt Act, 1944, ETc,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:

(1) A copy cach of the following Notifica-
tions (Hindi and English versions) wunder
Section 159 of the Customs Act, 1962 :

(i) G. S. R. 580 published in Gazette
of India dated the 31st March, 1970
together with an explanatory memo-
randum.

(ii) G. S. R. 582 published in Gazette
" of India dated wthe lst Apdl, 1970
together with an explanatory memo-
randum.
[Placed in Library. Sat No.LT—3229/70.]
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(2) A copy each of the following Notifica-
tions (Hindi and English versions) under
Section 159 of the Customs Act. 1962
and Section 38 of the Central Excises
and Salt Act, 19441

(i) The Customs and Central Excise
Duties Export Drawback (General)
Fourteenth Amendment Rules,

1970, published in Notification No,
G.S5.R. 576 in Gazette of India
dated the 4th April, 1970,

(ii) The Customs and Central Excise
Duties Export Drawback (General)
Fiftrenth Amendment Rules, 1970,
published in Notification No.
G. 5. R. 577 in Gazette of India
dated the 4th April, 1970,

(iii) The Customs and Central Excise
Duties Export Drawback (General)
Sixteenth Amendment Rules, 1970,
published in Notification No.
G.S. R. 578 in Gazette of India
dated the 4th April, 1970.

[Placed in Library. See No.LT—3230/70.)

(3) A copy each of the following Notifications
(Hindi and English versions) issued
under the Central Excise Rules, 1944 :

(i) G. S. R. 515 published in Gazette
of India dated the 25th March,
1970 together with an explanatory
memorandum.

(ii) G.S. R. 516 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.

(iii) G.S. R. 517 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.
[Placed in Library. See No. LT—3231/70.]

(iv) G.S. R. 572 published in Gazette
of India dated the 4th April, 1970
together with an explanatory
memorandum.
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(v) G.S. R. 574 published in Gazetic
of India dated the 4th April, 1970
together with an explanatory
memoragdum.

(vi) G. 8. R. 575 published in Gazette
of India dated the 4th April, 1970
together with an explanatory
memorandum,

(vii) G. §. R. 58384 published in’

Gazette of India dated the Ist
April, 1970 together with an ex-
planatory memorandum.

[Placed in Library. See No.LT—3232(70.)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I have given notice.

MR. SPEAKER : Order please.
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ESTIMATES COMMITTEE
HuNDRED AND SoxTEENTH RerorT

SHRI THIRUMAL RAO (Kaki-
nada): I beg to present the Hundred and
Sixteenth Report of the Estimates Committee

APRIL 20, 1970
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on the Ministry of Labour, Employment and
Rehabilitation (Department of Labour and
Employment)—Employees's Provident Fund
Organisation.

I may add with your permission that the
report has also been translated into Hindi and
copics thercof arc available and such of those
members who may want Hindi versions may
get it.

12.49 hrs.

MATTER UNDER RULE 377

PupuicaTion Or A Deramatory Lerrer IN
Tue Hindustan Times Re. Sumi Maowu Livave,
ETC.
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g fw:

“Sir, I was more than astounded to read
Mr. Madhu Limaye's some what ridiculous
reply to your editorial which was more than
commendable.

Any independent cye witness to the puerile
demonstration by the 5. 5. P. in Parliament
Street will verify the fact that the blame for the
debacle lies squarely on the shoulders of your
irresponsible politicians. ’

And because of this a man died needlessly.

Mr. Limaye has demonstrated once again
how he and your other politicians have syste-
matically destroyed a perfectly good system of
parliamentary democracy which we left you 23
years ago.



